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WJS.VJ j* » .  12.3» taw.

a r r e s t  o f  m e m b e r c u s t o m s  t a r i f f  b i l l *

MR. SPEAKER; ( Interruptions)
Now, I have received a telegram from 
the District Magistrate, Patna

“SRI RAMAVATAR SHASTRI 
MP, REPRESENTING 35 PATNA 
PARLIAMENTARY CONSTITUEN­
CY HAS BEEN TAKEN INTO CUS­
TODY UNDER RULE 118 DIR READ 
WITH SECTION 109 IPC 188 IPC 
AND SECTION 7 OF THE CRIMI­
N A L  LAW  AMENDMENT ACT 1932 
AT 1 AM ON 9TH INSTANT AT  
KHAGAUL (DANAPUR) NECES­
SARY DETAILS IN PRESCRIBED 
PROFORMA FOLLOWS— DIST-
RATE PATNA”. (Interruptions)

12.38 hrs.

NATIONAL LIBRARY BILL

Extention of time  fcwr presentation 
of Report op Joint C ommittee

SHRI AMARNATH VIDYALAN- 
KAR (Chandigarh): Sir, I beg to
move:

“That this House do further ex­
tend upto the last day of the first 
week of the next Session, the time 
for the presentation of the Report 
of the Joint Committee on the Bill 
to provide for the administration of 
the National Library and certain 

other connected matters.”

MR. SPEAKER: The question is:

“That this House do further ex­
tend upto the last day of the first 
week of the next Session, the time 
for the presentation of the Report of 
the Joint Committee on the Bill to 
provide for the administration of 
the National Library and certain 
other connected matters.”

The motion was adopted.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): Sir, I  beg to move for 
leave to introduce a Bill to consoli­
date and amend the law relating to 
customs duties.
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MB SPEAKER. Has the Minister 
anything to say?

SHRI K  R GANESH Sir, as you 
have remarked, the hon Member has 
raised specific matters I  do not think 
at introduction stage it can be done 
I f  the hon Member wants answers to 
these questions I  am prepared to give 
the answers if  specific notice is given

MR SPEAKER The question is 
‘ That the leave be granted to 

introduce a B ill to consolidate 
and amend the law relating to 
customs duties”

The motion was adopted

SHRI K  R GANESH I introduce* 
the Bill

12 4€ his

QUESTION OF PRIVILEQE

D e t e n t i o n  o f  S k r x  Gadaohar S a h a

a t  N a l h a t i  P o l i t e  S t a t i o n

SOME HON MEMBERS Rose—

SHRI JYOTIRMOY BOSU* You 
may call Shri Gadadhar Saha

* Introduced with the recommendation of the President


